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Central Administrative Tribunal, Allahabad Bench,
& Allahabad.
Jated : This \g th Day of February 1999 .
Coram:- Hon'ble Mr. S, [payal, Member (A)
on'ble Mr. S.KH} Agraual, Member (J.)
Original Application No., 446/93.
Dina Nath Yadav, Son ofl Lekhraj Yadav resident of
village Mirzapur, post|loffice Pichari, Vistt.
Azamgarh ‘
. « Applicant,
C/A Sri A.S. Diwakaf, |Advocate.
vyersys
3 1. Union of India thrgtigh Secretary, Ministry

of Pogst & Telegraphp Neu Delhi,
2, Sub-Divisional Iﬁspactor, Mohammadabad, Gohna
Distt., Azambarh.
3, Inspector of Post (ffices, Mohammadabad Gghna,

Distt. Azamgarh.

| (41

4., Senior Superintendfnt of Post Offices,

Azamgarh,.
e Res pondenta.

C/R Kumari Sadhna Sriyastava, Advocate.
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ORDER BY HON'BLE MR. S. DAYAL,MEMBER(A)

This is an apflication under section |19 of

the Administrative Tdibunals Act 1985.

The applicant has come to the Tribunal
seeking the relief of a direction to the respondents
not ta appoint the regular selected candidate and

to provide preferengtial chance of the employment to

|
|
|
I




the applicant,

The applicant haf mentioned in the facts that
he was appointed as Maill Runner on a Class IV post

in Extra Oepartmentad Host Office, Pichari, 0Oistt,

Azamgarh in a vacancy caused due to suspension |of
on€ Girish Chandra Mish pending departmentdl
proceedings against him|| The applicant was appdinted

on 1.10.85 and he worke till 20.3.87. The applicant

again worked for a brief| period till 1.2.88 in lvillage
Rautmau as Extra Uspartpental aééncy against put
off vacancy of one Sri Ejdeo Yadav till the reins-
tatement of Sri Rajdeo Ypdav, His services uwere
terminated on 1,2.88 whén Sri Rajdeo Yadav resumed
duties, The applicant wg$ again appointed as Extra
Jepartmental Agent Khaingbad on a vacancy caused due

to suspension of one Sri|lLal Chandra Yadav on 1.,2.88

and he worked there till 3p.9.88, The applicant

-again claims to have appginted as E,O, Agent Punji
from 3.10.88 to 5.9.89.p1n account of the incumbent

being put off and his apgointment was till reinstatement
of the previous incumbeft or regudar appointment to

the post, The applicant Has claimed similar short term

of work in the branch o|ffice of Mohammedabad Gohna ,
Bichpqra then again at Mghammedabad Gohna, The
applicant expresses appgehension that he woudd be
made to hand over the chdrge of this post also, He
claims that he is a retgenched employee and is
entitled to have prefegential consideration flor
regular appointment, He dlso mentions that he
is getting over age and ||is therefore not likely to get

another chance of servicdl,

The respondents hlaye filed their counter

reply. They have shoun i paragraph 4 of the counter

reply that the applicant|lborked for brief periods on




stop gap vacancies and

paid

had last worked from 1/.2.93

to 17.3.93 a8 contingdhcy/Chaukidar in Mohammadabad

Gohna, At is stated that

appointed jon thks post 4

has been working from 1

Arguments were h

$ C.P., Chaukidar on 1.6}

7.3.93 afternoon,

eard,

one Sri Jhilmit Yadav was

93 and

The applicant has|{claimed as relief a direction

to the respondents not tQ appoint regularly selected

candidate | and provide

- employment to the applicgnt., Such a relief is me

not admissible,

The applicant hafd filed his O.A, on 26

and had handed over thH charge of tHepost of

C.P. Chaukidar Mohammad
C.A, was filed in this ¢
applicant has not filed

have assured in their

appointments are made the candidature of the

applicant would be consi

In the light of
opinion that the reliefs
notte allowed, The @, A,

lackﬁn%in merits, There

preferential chance of

Adbad Gohna on 17.3.93,
ase on 13.10940 Yet t he
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Je A, that whenever requ
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Pbove facts we are of{
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ip thecrefore dismissed

§hall be no order as to
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